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CENTRAL ELECTRICITY REGULATORY COMMISSION 
                                                         NEW DELHI 

Petition No.108/MP/2026 along with IA No.26/2026 

Subject                 : Petition under Section 79(1)(b) and (f) of the Electricity Act, 2003 and 
the terms of the Power Purchase Agreements dated 06.02.2007 and 
02.02.2007 read with the corresponding SPPAs both dated 
05.12.2028, Settlement Deed dated 03.01.2022 and SPPAs dated 
30.03.2022, entered into between Gujarat Urja Vikas Nigam Limited 
and Adani Power Limited read with Order dated 08.02.2022 passed 
by the Hon’ble Supreme Court, seeking setting aside the 
Supplementary Invoices dated 05.01.2026 and Monthly Invoices 
dated 06.01.2026 raised by Adani Power on GUVNL and passing 
directions against Adani Power. 

 
Petitioner             :    Gujarat Urja Vikas Nigam Limited (GUVNL) 
 
Respondents       :  Adani Power Limited (APL) and Anr.  
 
Date of Hearing    : 13.5.2026 
 
Coram                  : Shri Jishnu Barua, Chairperson 

Shri Ramesh Babu V., Member 
   Shri Harish Dudani, Member 
   Shri Ravinder Singh Dhillon, Member 
     
Parties Present     :  Shri M. G. Ramachandran, Sr. Advocate, GUVNL 
   Ms. Ranjitha Ramachandran, Advocate, GUVNL 
   Ms. Srishti Khindaria, Advocate, GUVNL 
   Shri D Thakker, GUVNL 
   Shri Amit Kapur, Advocate, APL 
   Ms. Poonam Verma Sengupta, Advocate, APL 
   Shri Saunak Rajguru, Advocate, APL 
   Shri Pradyumn Amit Sharma, Advocate, APL 
   Shri Palash Moolchandani, Advocate, APL 
 
 

Record of Proceedings 
 

Due to a paucity of time, the matter could not be taken up for the hearing and was 
accordingly adjourned. The interim direction issued vide the Record of Proceedings dated 
18.3.2026 will continue till the next date of hearing.   
 
2. The Petition will be listed for hearing on 9.7.2026 at 2.30 P.M. 

 
             By order of the Commission 

Sd/- 
   (T.D. Pant) 

Joint Chief (Law) 


